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In this Original “pplication, the applicant Union of Ine
has prayed for quashing of the impugned order{asnexure Aw]),
ANEXUTe w1 is g order passed by the court of the Distt, Ju

P1hi, 1n s petitica filed under Section 1l and 12 of the Conteikisies

of Lourt Act. 1tempt procesdings in a court is inguired int

under the Contempt of Court Act and it is not 4 service matte: ’

The reason for initiasting 4 co.

&
&

tempt matter may be a servige

matter but sy far as the prgyer Contained in thig CA is concer




.

this Tribunal dces not gpear to howve any jurisdicticn to quash
tre contempt proceedings pending inthe court of Disirict Judge,

Delhi.

2. Aarter hearing both the counsel in great detail, we are of
the view thst these contempt proceedings cannot be challe nged
before this Tribunal by way of an CA. This OA is, thersfore

dismissed on the ground of jurisdiction.
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